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CENTRAL ADMINISTR(4T1\JE TRIBUNAL 
BANGPL0RE BENCH 

REGISTERED 

Commercial Complex(BDA), 
Indiranagar, 
Bangalore - 560 038 

Dated 	-5JAN 0  
Review 	Application No. 17to 25 - __Jso( ) 

In Application No 21,22,23,120,121,122,123,124 1 125/86(F) 
WP. No  

Applicant 
M. Rahava Rao & 8 Ors 

	

1. 	Shri rl.Narayanaswamy, Advocate, 
844(Upstairs), V Block, 
Rajajinagar, Bangalore-560 010 

	

2, 	Secretary, D.R.D.0.9  
1inistry of Defence, 
South Block, New Delhi-110011. 

	

3. 	Scientific Adviser to 
Raksha Mantri & Director 
General of Research and 
Development, South Block, 
New Deihi—IlO011. 

4, The Director, 
Aeronautical Development Est ELb1Lhment 
Jivanbhimanagar, 
Bangalore-560 075. 

5. Sh P1.Vesudeve Rao, 
Addi. Central Govt. Standinq Counsel, 
High Court Buildings, 
Bangalore-560 001. 

Sublects SENDING COPIES CF ORDER PASSED BY THE BENCH IN 

REVIEW APPLICATION NO. 	11 to 25/Re 

Please find enclosed herewith the copy of the 0rder/MX 

passed by this Tribunal in the above said Application on 1p-12-1986_ 

End ; as above. 
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BEFCRE TH CENTRAL ADMINISTRATIUC TRiBUNAL 
BANGALEPE BENCH, BANGALORE 

DATED THIS THE TENTh jc,y  CF DECEMEER, 1986 

Psnt : Hon'ble Shri Ch. Ramakrishna Rao 	.. Neniber (D) 

Hon'bje Shri L.E.A. Rgc 	 .. Member (A) 

FEVIEI APPLICAIILN Nu. 17 IC 25/86 

Union of India and others 	 .,. Applicants 

(Shri 1.%Jasudeva F.ao ... Mdvcste) 

V. 
Ra9hava Rao and others 	 ... Respondents 

This Rsvjea Aplicatinn has cooi urf  for hcrinr before 

this Tritunsi to-day, Hon'ble R'errcr (3) msde ths following: 

OFOER 

This epplicotiun has been fil'- c on bthalf cfth-: Respondents 

in oricinal applicatitn emkjnc a i view cf the order passed by us 

on l.C.18 in which ws dirmcte t'i respondents to allot the 

quarte:s ststmd therein immdistel9 to the applicants. 

2. 	Shri h.Vasudeva Rc, larned counsel for the applicants herein J 

that ths sllctment r., f quartrs is -ads on the basis of the seniority 

list maintained by the rasp ndent for allotment of quarters 

takinc into account tb dtr on w ch Contral Govsrnoent servants 

crncerned jcinsd srvice. Accordino to Shri Rao, it may not, that"-

fort, be possible for the aplictt herein to allow quarters 

imnediately to the respondents as dirctd by us. 

3. 	Shri P •R •  Chailendre, learned counsel for tho respondents 

herein submits that six of the a;1jcants are not interested in 

the allotment of thr quarters to thee; that one has already been 

sllod quarters and two are awaiting allotment. In view of the 

> clarification me by Shri Mac rgarding the manner and method of 

allotment of quarters, we direct the applicntr hcrein,tc allot 

uwerters to the two applicants whc are awaitinL allotment as and 

when their turn cones for allotment. Tha order dated 1.9.1906 

is modified accordingly. 
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